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CENTRAL ADMINISTRATIUE TRIBUNAL 
CALCUTTA BEJgCH 

NO.A.31 of 1999 
.A.1483 of 1997 

oat, of Qrdr ; 19.2.1999 

Present ; htn'ble Pk.lsstice S.N.Pllick, Vice-Chairman. 

Ji'ble ft.B.P.Singhs Administrative Member, 

SIPUL DUTTA 

Vs. 

UNION OF INDIA & URS. 
(SPECIAL BUREAU) 

For the applicant : Pk,s,B.Ghoshal, Counsel. 

For the respondents; Mrs.Uma Sanyai., cc*ansel. 

'ORDER 

S. N. !:'_Yi  C 

Jhen the M.A. is taken up for hearing, ld.cOunel for 

the applicant doee not press the application, but pray5 for 

withdrawal of 0.A.1483 of 1997 an the ground that ther, are 

some formal defects in respect of the O.A. with regard to 

framing the reliefs. 

2, 	On consent of both the partiest the 00 A, is taken up today 

for disposal. 

After hearing both the partige, we allow the applicant to 

withdraw the U.A. with leave to file a frei application on the 

same cause of action, if not otherwise barred. 

TheO.A, and M.A. thus stand disposed of. No order is. 

passed as to costs. 

(8.P.Singh) 	 (S.N.t$llick) 
Administrative Pmbar 	 Vi ce- C hai r man 
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